FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DOJAHAN TRADING PRIVATE LIMITED

" RELEVANT PARTICULARS

1.

Name of corporate debtor

DOJAHAN TRADING
LIMITED

PRIVATE

Date of incorporation of corporate debtor

21/02/2006

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies - Mumbai

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

US1100MH2006PTC159890

Address of the registered office and
principal office (if any) of corporate debtor

Office No.2045, Bima Complex, B Wing .
Kalamboli, =~ Navi Mumbai, Rajgarh,
Maharashtra-410218 India

Insolvency commencement date in respect
of corporate debtor

23/04/2024 (First communication from
advocate of said order received on mail dated
24/05/2024) and 1A-2290/2024 IN CP
(IB)/4372(MB)2019 dated 16.05.2024
received on 24/05/2024.

Estimated date of closure of insolvency
resolution process

20/11/2024

Name and registration number of the
insolvency professional acting as interim
resolution professional

Mr. Manojkumar Babulal Agarwal
IBBI/IPA-001/IP-P-00980/2017 -2018/11613

Address and e-mail of the interim resolution
professional, as registered with the Board

Office No.4, 1st Floor, Pride Plaza, Pimpri
Chowk, Behind Ambedkar Statue, Pimpri,
Pune-411018

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Office No4, 1st Floor, Pride Plaza, Pimpri
Chowk, Behind Ambedkar Statue, Pimpri,
Pune- 411018

cirp.dojahan@gmail.com
Mobile-9371021378

11.

Last date for submission of claims

07/06/2024

12.

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

NIL

13.

Names of Insolvency Professionals
identified to act as  Authorized
Representative of creditors in a class (Three
names for each class)

NIL

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

www.ibbi.gov.in 2 Quick Links=>
Downloads=> IBBI (Insolvency Resolution
Process for Corporate Persons) Regulations,
2016.




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Dojahan Trading Private.
Limited. on 23/04/2024 in CP (IB)-4372/MB/2019 of which order communication is received
from advocate via email dated 24/05/2024,

The creditors of Dojahan Trading Private. Limited., are hereby called upon to submit their
claims with proof on or before 07/06/2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [specify class] in Form CA .-
Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

[ =N S
Date :- 24/05/2024 Manojkumar Babulal Agarwal
Place:- Pune Interim Resolution Professional

TBBI/IPA-001/TP-P-00980/2017-2018/11613



TO WHOMSOEVER IT MAY CONCERN

Clarification Letter with respect to the publication of ‘FORM-A’ (Public
Announcement) in the matter of ‘DOJAHAN TRADING PRIVATE LIMITED’

Hereby informed that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Dojahan Trading Private Limited on
23/04/2024 in CP (IB)-4372/MB/2019 of which order communication is received from
advocate via email dated 24/05/2024.

The Form-A was previously published on 28/05/2024 containing some inadvertent error.
Therefore, a revised Form-A” (public announcement) was published dated 02/06/2024. Kindly
refer to the corrected version of ‘Form-A’ which was published on 02/06/2024.

T

Sd/-
Date: - 03/06/2024 Manojkumar Babulal Agarwal
Place: - Pune Interim Insolvency Professional

[BBIPA-001/1P-P-00980/2017-2018/11613
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JMD VENTURES LIMITED SHAHLON SILK INDUSTRIES LTD I = rnn:u A
CIN : L67190MH2000PLC033180, Regd. Office: Plotno. 5, C.5. Nondh No. 451/A, R.S. No, 33/1 paiki, Nr. Narendra | W PUBLIC ANNOUNCEMENT
Reg Office Uit o, 23524, 5 Flor Bulding No., Lo Plza Dyeing i, /.0 Suba, Khatooe, ing Road, Surat 205002, Guret. | | MANAPPURAM FINANCE LTD, st o et frsnor e (Under Regutaon 6 of th Insovency and Bankruptcy Board of Indis
New Link Road, Andheri (West), Mumbai-400053. yo! ! : CIN: L 1% 1206120 'IJ:E-F'LE 053 dlﬁd ] ; ’ ’ ’ {insalvency Resolulion Process for Corporate Persons| Regulations. 2016)
Email : jmdtele@gmail.com, Website : www.jmdlimited.com - L FOR THE ATTENTION OF THE CREDITORS OF
STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE GUARTER Extractof Standalons Audited Financial Results for the Quarter & Year ended 315t March 2024 GOLD AUCTION NOTICE B R e ST
AND YEAR ENDED 31ST MARCH 2024 (Rs. in lakhs) - {E in Lk , i L i , R e A -
un un v v s Qe aiod Year Ended The pledges,in specific and the public, in general, are hereby notified that public RELEVANT PARTICULARS ]
uarter uarter ear ear . . . .
ended ended Ended Ended ": Particulars 2103, | 30,02/ 2020) 31,00, 2005 31,007 2004 | 31/ 03,2023 auction of the gold orngments pledged in the below accounts is proposed to be 1. | Name of comorate debice  DOJAHAN TRADING PRIVATE LIMITED
2'6 PARTICULARS 31st March | 31stMarch | 31st March | 31st March 1 iudited) | UsautRed]| (Auded) {uditad) conductgd gt the following branches on 17/06/2024 from 10.00 am gnwards. We 2 | Dateaf incorparation of corporate detitor | 21/02/2008
' 2024 2023 2024 2023 1 |Total income from operations (net) | 17391.84) J907.04 1229766 31139.08) J6H36.76 are auctioning gold ornaments defaulted customers who have failed to make 3. | Authairty undat which carparate dablor is | Registrar of Comparses - Murmba
Audited | Audited | Audited | Audited 2 | Net Profit / (Loss) for the period payment of his/her loan amount despite being notified by registered letters. | SRR M
: L : : : : : 4. |Liorporits |dantity Mo, / Lmited Liahiifty | US1100MH2006FTC 158890
1| Total Income from Operations (Net) (52.39) 89.03 696.69 569.13 {before Tax, Exceptional items) PRI s2o3| sipanl g4 Unauctioned items shall be auctioned on any other days without further notice. Gaiication o of it datos
2 | Net Profit / (Loss) for the period (before Tax, ——— === == - == o Ch i date (if ill be displaved i t q | POVRERIIGEL T S SN AT e
. anges in venue or date (if any)will be displayed at auction centre and on s [Aadmss £l the restered e g | Ocs M S0ME Bies Comien B Was Kt
Exceptional and/or Extraordinary items (103.41) 57.75 299.65 297.71 3 | Net Profit / (Loss) for the period g : : wradh bt M T WG JPULE S, I L UUunis,. 3 I y P
) . 1 i website without any further notice. gncipal aftica |If any) of eovporate debiod | Mol Mumbal, Rasgsrn, Maharaabers-4 1001 8 iy
3 | Net Profit / (Loss) for the period before tax before tax (after Exceptional items) 1270) 9250 7593 RiLel 553 . al e - . s - - =g —yr
(after Exceptional and/or Extraordinary items (103.41) 57.61 294.96 297.58 Td_ﬂﬁﬁiitfﬂmiﬁfﬂﬁ peﬁaﬂ-ﬁﬁar e R T List of pledges:- f -r::.'I::|:'I|!I;::..rlll1l|l::rl:l|ll:!-lllllli_:':|:nm“ dale lj.,?:r;i L;:-:I.I=rj::nu1;|lrl=l|-*ﬂ-- :r:'_J-::I-._-'.r, -I -
i . 15EHIE H TN e Bsi AT FRCENVEL « s BHS Lo Uy Sl PG
4 | Total Comprehensive Income for the period tax {after Exceptinnal iems) 11728 grem|  33s3l asesEl At BEED, HIRALAL CHOWK BEED, 134680730045805, 5864, DHULE, h-2200/2004 1IN CP (BVLITIMBI0NS dated
o et Conrstoman | Total Camprehensive Incame for the GANDHICHOWK DHULE, 126040700029610, 9614, 9616, 9621, | 16.05 2024 ecatved on 24052004
arter tax) an er Lomprenhensive Income efod [Comprising Profit / |Loss! for ! | Exlimaled dale of clogure of inscdancy | 2201000024
(after tax)] (93.11) 58.22 209.47 250.27 fhe pE,IMHI:-.m”Eq e urLer } 126040730016515, 6521, 6536, 6570, SHIRPUR DHULE, 134060700018684, . .,.,_,,h,",,,.,P.ml_uﬁ : ’
5 | Paid-up Equity Share Capital Comprehensive Income {after Lax)] 160.23| G7.08| 8776 44111 3200 8695, 134060730009200, JALNA, AMBAD JALNA, 133010700041113, 1116, B |Mame and registration number of e Mr. Manejkumar Babalsl Agarwal
(Face Vall.Je of Rs.10/- each) 2,885.84 2,885.84 2,885.84 2,885.84 € |Equily Shaee Capilal [F..:![:e'n'alm Rs.2/ !]u shargll 178685 178685 | 1786.85| 1786.85] 173685 1133, 1145, BHOKERDAN ROAD JALNA, 133830700026014, CHAMAN JALNA, -.||.=.||II.I|||'r_|- professional aeting d4 infsrim | EEIPR-001P-P-O0SE020TT 20TET 16D
6 | Other Equity 816.200 606.729 T |Reserves (excluding Revaluation redakition praleasionl
7 Earning PerShare(beforeExtra-OrdinaryitemS) Reserve as-ihl:li\'ﬂ' in ﬂ_T\E.ﬂud“'Eli 134740700036824; 6838; 134740730037123, 7176; 71781 MAMA CHOWK il ..'-h:||_!|{|:;': ana e-mad gl e indanm | OmcE o4, 150 Fioor Fride Plada Peean Chinae
of Rs. 10)- each (for continuing and Belance Sheet of previous year) B041.06| 7635.23 JALNA, 132040730033666, 3674, 3675, 3708, PARATHUR JALNA, rsolulion profussional, as registered weth | Behind Ambedhar Statue. Pimor, Pune- 411018
discontinued operations) 8 [Eamings Par Share fof Rs.2 /- each) ffor The Haard maneagarw il 0iigmad Com
(i)| a) Basic (0.323) 0.202 0.726 0.867 cosiEnuing and discomtimoed npeuﬂnns] - 133220700048270’ 133220730025222’ 5229’ 5250’ LATUR’ AUSA ROAD 1] .I'||:1|II||'.!. and #=mal o be e o :||.'..' B f-;-.l;' I-..'. ill.-':r Price Mara  Pargr ::::‘-
b) Diluted (0.323) 0.202 0.726 0.867 Basic: 013 008 0.4 0.45 042 LATUR, 139160730005260, CHANSHUK ROAD LATUR, 134830700027323, [ -I'II-'.-I'.lrIE-I;II'IIIHII:u '-';IIII e Interim ."-"ull::.' ;url.'-ulur ‘..lllrh-1 I:F‘rrfa Purw | 411018
E i fdhilion pralgasion L. dojatanigrmial oo Mot 537101108
NOTES . Huhfll“tﬁdl 0.13] 0.8 0.4 045 DAz 134830730020258, 0341, NILANGA, 138290700003697, 3710, . T e
1. The above is an extract of the detailed format of Standalone Audited Financial Results for the quarter and 1, The above financal results have bean reviewsd by the Audit Committes and there aflar 138290730008424, SHIVAJI CHOWK AHMEDPUR, 138240700003068, 12.| Clussen af crucitars, 1f any, undar clasa NIl
Rosors, 2015 Tl rmtofe Auhed e o Gt e nced 31 Harh 202 | 12 T o o xactofh ot fomat ofFince Resuls o e Quanrangyear | | "ANDED: ANAND NAGAR NANDED, 126680700039900, 9911, e o T i sl
egulations, 2015. The full format of the Audited results for the Quarter and Year ended 31st Marc ' ! 1 (il 4 L it soortainod . by Ihe Inanm resolhubcr
is available on the Company website "www.jmdlimited.com" and on the Stock Exchange website i.e. Eﬁéﬁﬁ;g&-ﬁ.ﬁ?&ii‘aﬂ;ﬂgﬁ;ﬁgﬂﬂi?gggﬂﬁlél‘ﬂﬁeﬁr%gﬁﬁlm?;ﬂﬂ‘fﬁrg?:l:}gﬂ_& 126680730016900, 6921, DHARMABAD NANDED, 133530700025773, 5784, ::rllrl-*ls.::r::"u Loibinpdbin-n
o hligaiio ; i ; ; nat o th - X e ——
wwwbseindia.com, N Restll = 2valabie an 113 Siock EAcrangs WSSl (o bseinga com and an Comparys | | 133530730007970, 7977, KINWAT NANDED, 134800730006659, 6661, MAIN | - 115, ames of lnsalvency Prafessionals il
et websils (www.shahilon com} For Shahlon Silk Industries Ltd. ROAD BHOKAR, 133050700052565, 2573, 2585, 2599, 133050730013439, ocsbhiiidby B~ Bl
- E l]rderufthéﬂ-uard iprosonealivo ol Ghetlices || anh
Place : Mumbai Dhruva Narayan Jha Date - 27-05-2024 AMndYEHﬁh - Managing Director PETH UMRI NANDED, 134790700026921, 6933, TARODA NAKA NANDED, [Throa namas for each class|
Date: May 27,2024 Managing Director | | Place : Surat, DIN: 00010483 132380730019399, 9418, 9419, DAMAN, BUS STAND DAMAN, 14 {a) Relevant Farms and WAL GO 5 Ok Like-> Deseonts-+
b} Dwtails of arthanzed rapresertatives | (NSalvency Resoluion Process for Lopomss
139410700003074, 139410780000050, DABHEL, 139210700002364, 2365 - ek i
, g g g g win availabio a2 Prrsond) Regulaiicons, 2078 |
DAMAN, 114770700036153, 6161, 6163, 6177,6179, 6194, - . !
LaT Finance Limited g g o e
(formerly known as L&T Finance Holdings Limited) Persons wishing to participate in the above auction shall comply with the 4 ”m‘fzw Lo . Huzarad :
. - . - . - . . . A1 ) of whach orde commumcition i received from sfocate e el deted FE0STIIE
Registered Office: L&T Finance Limited, Brindavan Building - following:- Interested Bidders should submit Rs. 10,000/-as EMD (refundable to - ,
Plot No. 177. Kalina. CST Road. Near Mercedes Showroom . _ _ The craditers of Dogaban Trading Private. Limetml,, s hereby calied apes tn submet ther claems with proad o
Santacruz (East), Mumbai 400 098 ' na nce unsuccessful bidders)by way of Cash on the same day of auction. Bidders should or beters 07/06{2024 to the interim resokition professonal 3t the addrass mantonesd sgamsi satry Na. 10
CIN No.: L671 z(l)M H2008PLC181833 carry valid ID card/PAN card. For more details please contact 8089292353. Tt finnncial croditors Ml’-“h'”: Fhatr Camms with :"':"r by “':r'-m e, ordy. Al giher creditars may
Branch office: Mumbai Authorised Officer ll.ihT‘lHl'!E :Im wilhypeanf in pecion, by post or by ulectrons means
) A finencial cediter belonging 1o = class, as lisied agaimat the eniry Ne. 12 el indicese ity chasca of
For Manappuram Finance Ltd niitherized representative from ansang the thres insolvescy professionals kated sgainet antry Mo 13 to sct i
autherizad regenssniative of the cigas {specify cazs] in Form CiL. Kot Appicabls
POSSESSION NOTICE Subrmisginn of false or mislesding groots of clsim shafl aftract penaitie: Masojiamar Babuial Agarwal
[Rule-8(1)] Dt - 24/05/2024 inttesirn: Reschution Professional
Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Finance Holdings Ltd), under the Securitization and Reconstruction Place - Puns AL PA-001 P P-D0AsN 201 T-20181 1613
of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the
Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowersand Guarantorsto repay the amount mentionedin
the demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of
demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co- KRYSTAL lHTEG RATED SE RVICES LIMITED
Borrowers/ Guarantors and publicin general that the undersigned has taken possession of the property described herein under in exercise of powers conferred . o s y L b
on him/herunder Section 13 of the said Act read with rule 8 of the said Rules on this notice. meemiﬁwE?dgg;;ﬂ;ﬁ&é?;;g}s-?-;mh?.n I.:gI;EESE E;;?:Eg;w;:‘?; EH:;;D?;J;&I e
= 1 } i 4 w i v F
Loan Borrower/s/ Demand Notice Date and Type Website : www krystal-group.com
Account | Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
Number | Guarantors Name Date Amount (3) Taken AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2024 {Tin Millions} |
H030342909| 1. Harshal Vasant . Schedule - | 14-03-2024 |Rs. 82,91,640.64/- 23-05-2024 ___STANDALONE . CONSOLIDATED . '
21040256 Shirke All The Piece And Parcel Of The Property Address: Flat No. 302, As on 04-03-2024 Symbolic GUARTER ENDED YEAR ENDED QUARTER ENDED YEAR ENDED
2. Asha Harshal Admeasuring 510 Sq. Ft. Built Up Area On The 3rd Floor Situated At Possession Sr. Particulars Rk 3181 Do | 310 Mar | 3fst Mar | 31st Mar Fist st Dec | 31st Mar | 31st Mar | 3131 Mar
Shirke Charkop Maitray Co-Op HSG. Society In The Building Known Kshitij No. Mar 2024 2023 2023 2024 2023 Mar 2024 2023 2023 2024 2023
3.Asha Enterprises |As Plot No. 34, Charkop Village, Kandivali (West) Mumbai Audited | Unaudifed | Audited | Audited | Audited | Audited | Unaudited | Audited | Audited | Audited
(Through Its Maharashtra — 400067 Constructed On All That Piece And Parcel Of 1 | Total income from oparaticns (met) 21768 275026 {85041 | B.B47.26 GEES05 | 28MaET | 283074 | 182244 | 1026849 | 700636 |
Prc_)prietor Harshal Lgnfj Admeasu_ri_ng About 2443 Sqg.meters Or Thereabout W_ith_in The & | Wt Profit {+) / Loss |-) for the penod (betore tax
Shirke) L|m|_ts Of_Munl_CIpf‘:lI Corporatlon_ Of Greter Bombay _And Within The encepbional and | or exlracedinary ilems) 151.70 151,79 73,04 5B1.75 Ae6.03 16383 158,75 Y385 BTE.52 38018 |}
Registration DIStrIC't. And Sub-District Of Bombay City And Bombay 3| Met Profit (=] / Loss [-) for the period belore tax
Suburban. The Consisting Of Ground + 4 Floors. fafter_ewceptions! and | or exirscedinary itemns) A6, 42 s6.42 ||
_ Schedule - II & | Met Profit {+) { Loss [-) for e period aRer tax o J -
All The Piece And Parcel Of The Property Address: Flat No. 303, lafer exceptiona and | of extracedinary Rerns) 14825  124.44 o145 | 4g2o0 aee06 | 15745 | 1277 62 44 48027 | 38443
Admeasuring 510 Sq. Ft. Built Up Area On The 3rd Floor Situated At E | Toial Compeahensive Income for he period i I
Charkop Maitray Co-op Hsg. Society In The Building Known As g e R o J I Sor- The Beriod
“Kshitij” Plot No. 26, Road No. Rdp-2, Sector 1, Charkop Kandivali L _::!nsrrg (32 4,053 D_ pe
(West) Mumbai Maharashtra — 400067 Bearing C.T.S No. 1C/2/286 Of \after tax) a""”ll:"h';" Comgrehansive . . . .
Upper Floors. & |Paid-up equity share capial
- - . - - - . {Face Value per share Rs.100) 1372 115,24 115.24 189,72 b7 .62 155372 116.24 11624 139,72 b7 e |
The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property 7 [Reserve (excluding Hevaluation) Fiesenves as
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from e g g
the date of demand notice till payment/realization. m"'f'n il Audmﬂ_ﬂalance Sheat of
Ereviows acounting year 508433 164653 362250 | 1457648 I
Sd/- Bagic [nob ennusised) 12.74 10,80 7.5 41,81 F3.15 1358 11.04 B2 42,30 ok e 2
Date: 28.05.2024 Authorized Officer Duuited {nol annualised) 1274 10,BD 7.5 4181 3315 1358 | 11.04 g.02 4230 3333
Place: Mumbai For L&T FINANCE LIMITED Notes *

1 Tha above s an extract of the detailad format of consalidaled and slandalona financial resulls for quarer and yaar anded of FY 2023-24 liled by the Compary wilh the Slock Exchanges
unoar Regulation 33 of the SEBI [Usting Colipations and Disclosure Reguirements) Regulations, 2015, The full fomal of the consoldated and standadone financial resulls: are available
on The Slock Exchange websites. (www bssindia.com and wwwinseindia.com) and also on Company's website a1 wew krysiabgroup.com,

2 The above Standalone Financiad resufls have been reviewsd by the Audi Commidtes on May 27, 2024 and taken on record and approved by the Board of Directors &t thes mestng held
an May 27, 2024. The above results have been subjectad to audt by the statulosy audiors of the Company. The repor of he statulory auditors 1§ ungualified.

3 The Board of Direciors of 1ha company has recommended & Fing? dividend of Bs. 1.30/ per aquity shares | e 15% ) of the Face Vaie of Rz 100- each for the financial year ended March

J1gt 3024, subgedh to the approval of the members at ihe ensuing Annual Genaral Mealing.

The fiquras ko the quarer endad 316t March 2023 as reported in these financial rasu®l baing the halancing figures bebween the figures in respact of the lull finangial year endad March

2023 and e uraudted vaar 1o dale fgures uplo the and of O3 ol previous financlal vear which have aporoved by the board of direciors but have nol been subjecied to raview | adit

by the stalutory audiors since e requiremend of submission of guarterly standalone fingncial results is applicable on listing of equity shares of the Company on March 21, 2024,

However, manragement has izken necessany care and diligence to ensura that the fingncal resulis b the aloressid penod provides @ friee and fair view of the Comgamys affairs,

The ligures for the quarter ended March 31, 2024 are the balancing hqures bebtween the audded liguras in raspect of the tull financial yaar and the published unaudied year-to-date

figures up 1o the. third guaner of the said pariod, which were subjactad to Bmited rewviaw.

NATIONAL HIGHWAYS AUTHORITY OF INDIA

(Ministry of Road Transport and Highways)
G-5 & 6, Sector-10, Dwarka, New Delhi-110075 g

Unaudited Financial Results for quarter ended 31 March 2024 5

www.nse.india.com).

Date : 27.05.2024
Place : New Delhi

For and on behalf of the Board of the Authority

*Authority is holding Assets on behalf of Government of India, therefore has no income from operations.
"*Expenses are capitalized as per accounting policy of the Authonty.
***Shareholder's Fund = Capital Base, Cess Fund, Additional Budgetary Support, InviT proceeds, Net of Plough Back of Toll
Remittance after deducting maintenance expenses of Toll Plazas and Reserve & Surplus/ Debit Balance of Profit & Loss A/C.
**Debt Equity Ratio= Debt Outstanding / Shareholders’ Fund

a) The aboveis an extract of the detailed format of quarterly / annual financial resulls filed with the Stock Exchanges under
Regulation 52 of the LODR Regulations. The full formal of the quarterly/annual financial resulls are available on the
websites (www.bseindia.com and www.nse.india.com) of the Bombay Stock Exchange and National Stock
Exchange and the Mational Highways Authonty of India (www.nhai.gowv.in).

b) Forthe other line items referred in regulation 52 (4) of the LODR Regulations, pertinent disclosures have been made to
Bombay Stock Exchange and National Stock Exchange and can be accessed on the websites (www.bseindia.com and

Sd/-

Member (Finance)

Sdi-
Chairman

S ——

Lt

UILDING A NATION, NOT JUST ROADS
oo ©

o

financialexp.epaptin

(As per SEBI circular no. SEBI/HO/DDHS_Div1/P/ICIR/2022/0000000103 dated July 29, 2022) & Pioiolls periodalet's fowas have, been tadimipeitscnasliod Whameer nacasan 1o conlo t vanant petd e aisisation
. For & on behalf of the Board of Directors
(¥ in Crore) Sd- |
Particulars Quarter ended | Year ended A el tés'ﬂﬂfgﬂa’llf“f'r?hﬂ“tnmﬂhﬂ?l
' . - * ace : Mumbai oot rctor |
| 31" March, 2024 | 31" March, 2023 | 31" March, 2023 Date : May 27, 2024 DIN: 02042603 |
Unaudited Audited Audited
1. Total income from Operations® MNA MNA MNA
2. MNet Profit/(Loss) for the perod (268.43) (277.24) (715.95)
(before prior period, Tax, Exceptional and or
Extraordinary Items) |
3: Net Profit{Loss) for the period before Tax ' (214.53) (288.78) (769.63)
(after Exceptional and or Extraordinary ltems)
4. | Net Profit(Loss) for the period after tax (214.53) (288.78) (769.63)
(after Exceptional and or Extraordinary tems) (% in Lakhs)
5. Total Epmpr&hﬂqsiue Income for the pernod (214.53) (288.78) (769.63) Quarter ended Year ended
(comprising Profit/Loss for the period {after tax)
and Other Comprehensive Income {after tax)** Particulars 31 March 2024|31 December 2023|31 March 2023|31 March 2024|31 March 2023
6. |Paid up Equity Share Capital 7.08,244.59 4,95,321.32 4,95,321.32 Audited Unaudited Audited Audited Audited
(Shareholders' Fund)™* Total Income from Operations 9,554.76 10,239.22 9,259.88 | 40,425.04| 37,673.34
7. Reserves (excluding Revaluation Reserve) J - == = Net Profit / (Loss) for the period (before Tax, Exceptional and/or (9,922.63) (840.45) | (5,637.10) | (12,965.46) | (11,626.37)
B. | Securities Premium Account ' = - = Extraordinary items)
g Networth (6-7) 7 08,244 59 4 95 321 37 4 95 321 37 Net Profit / (Loss) for the period before tax (after Exceptional and/or (9,922.63) (840.45) | (5,637.10) | (12,965.46) | (11,626.37)
- - — —— — Extraordinary items)
L% -EE-’E-H E—DEPL—QHEEH EEEIEDFEE—»DEE f B3 10,113 80 S TR Net Profit / (Loss) for the period after tax (after Exceptional and/or (9,922.63) (840.45) | (5,637.10) | (12,965.46) | (11,626.37)
11. Dutﬂtanm.ng Redeemable Preference Shares - = = Extraordinary items)
12. | Debt Equity Ratio™" 0.47 0.69 0.89 Total Comprehensive Income for the period [Comprising Profit / (Loss) for the period | (9,897.59) (90310) | (5,804.69) | (13,07261)| (11,395.09)
13. |Earnings per share (of Rs. ...... /- each) (after tax) and Other Comprehensive Income (after tax)]
(for continuing and discontinued aperations)- Equity Share Capita 1,306.41 130641 | 130641 | 130641| 130641
1. Basic NA NA NA Reserves (excluding Revaluation Reserve) as shown in the Balance Shest NA. NA. NA | (2398427)| (11,680.76)
T 2. q|1'1t;d r : of previous year
.| Capital Redemption _HESEWE = = = Earnings Per Share (of Re 1/- each) (for continuing and discontinuing operations)
15. | Debenture Redemption Reserve - - - ! Basic: 75 03 633 1315 0891 8015
16. | Debt Service Coverage Ratio NA NA NA B (7533) €33 @ @I (B

Notes:

1 The above results have been approved and reviewed by the Audit Committee and approved by the Board of Directors at its meetings held on 27 May 2024. The
statutory auditors of the company have carried out audit of the results and issued a unqualified report.

2 Additional information on quarterly and year ended standalone financial results is as follows:

(T in Lakhs)

Particulars

Quarter ended

Year ended

31 March 202431 December 2023(31 March 2023| 31 March 202431 March 2023

Audited Unaudited

Audited

Audited

Audited

Total Income from operations

Profit/(Loss) from ordinary activities before tax
Net Profit/(Loss) for the period

Total Comprehensive Income (after tax)

5,301.33
(9,476.70)
(9,476.70)
(9,508.11)

5,563.38
(288.01)
(288.01)
(288.29)

(2,411.99)
(2,411.99)
(2,389.15)

4,390.10 | 21,032.49
(13,871.71)
(13,871.71)

(13,903.97)

17,831.07
(8,548.58)
(8,548.58)
(8,549.71)

3 The above is an extract of the detailed format of Quarterly and yearly Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing
Obligations and Other Disclosure Requirements) Regulations, 2015. The full format of the quarterly and yearly financial results are available on the websites of the
concerned Stock Exchanges at www.bseindia.com and www.nseindia.com and also on the website of the Company at www.kaya.in

For and on behalf of the Board
Harsh Mariwala

Place : Mumbai
Date : 27 May 2024

Registered Office address -

KAYA LIMITED
Regd. Office: 23/C, Mahal Industrial Estate, Mahakali Caves Hoad,
MNear Paperbox Lane, Andheri (East), Mumbai — 400023
CIN: LB5190MH2003PLC139763 Website : www.kaya.in

Sd/-

Managing Director
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DIMENSION ARCHITECTS PVT LTD.
Add: - Plot no-99, Sector-08, Vashi, and Navi Mumbai-400703
Contractor
SWASTIK ENTERPRISES.
Add: - 307, MK PLAZA, A WING, 3RD FLOOR, ANAND NAGAR, THANE(W)
MUMBAI, MH-400615
Site Address
Plot No-04, Sector-19A, Kharghar, Navi Mumbai - 410210.
Date of Grant of Development
CIDCO/BP-18987/TPO (NM & K)/2024/12416 Date:- 29/04/2024
FSI Permitted
15

Numbers of Residential Flat

Flats: - 90 Unit

Sr No. AREA IN SQ.MT| Number of Shop & Flats

1 [70.082 46,Flats (Flats No. - 602, 603, 702, 703, 802, 803,
902, 903,1002,1003, 1102,1103,1202,1203,1302,
1303, 1402, 1403, 1502, 1503, 1602, 1603, 1702,
1703, 1802, 1803, 1902, 1903, 2002, 2003, 2102,
2103, 2202, 2203, 2302, 2303, 2402, 2403, 2502,

2503, 2602, 2603, 2702, 2703, 2802, 2803)

2 100.075 44,Flats (Flats No. - 701, 704, 801, 804, 901, 904,
1001, 1004, 1101, 1104, 1201, 1204, 1301, 1304,
1401, 1404, 1501, 1504, 1601, 1604,1701, 1704,
1801, 1804, 1901, 1904, 2001, 2004, 2101, 2104,
2201, 2204, 2301, 2304, 2401, 2404, 2501, 2504,

2601, 2604,2701,2704, 2801, 2804)

Address For Inspection of the Documents Copies
E-3016, Akshar Business Park, Plot No-03, Sector-25, Vashi, Navi Mumbai-
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Form No. INC-26
[Pursuant to rute 30 the Companies (Incorporstion) Rules, 2014]
Advertisement to be published in the newspaper for change of registered office
of the company from one state to another
Bafore the Central Govermnment., Regional Director, Wastam Region, Mumbai
v the matter of sub-saction (4) of Section 13 of Companles Act, 201 3and clause (a} of
sub-ne (3] of rule 30 of the Companies (Intomporation) Rules, 2014
AND
Iri the matler of Miraj Realcon Private Limited having Its registered officeat 501
ACME Ptaza-2, A K Road,
OppSangam Big Cinema, Andheri - Eazt, Mumbal, Mumbai City, Maharashira, India,
PIN-400058

Applicant

Motice is heraby given to the General Public thal the company proposes to make
applicaton fo the Cenlral Government undsr section 13 of the Companies Act. 2013
seeking confirmation of alieration of the Memorandum of Associstion of the Company in
berms of the special resolulion passed at the 1=t Extraordinary General Maesting of 2024-
ad hald on 20th May, 2024 lo enable the company 1o changs its Registered Office Trom
"State of Maharashtra” io “Stabe of Rajasthan'.
Any pesson whosa interest is likely 1o ba affectad by the proposed change of the registenad
office of the comgany may deliver either on the MCA-21 portal (www.mca.gov.in) by
filing Investor complaint form or causa to be delivered or send by registered post of
hisher objections. supported by an aflidavil stating the nature of hisfer mlarest and
grounds of opposition to the Regional Director at the address Everest SthFloor, 100
Maring - Drive, Mumbai-203 002, Maharashira within fourteen days of the date of
publication of this notice with a copy to the applicant company atils registered office al the
address menbored below:
Registered Office:501, ACME Plaza-Z, A K Road, Opp Sangam Big Cinama, Andhesi -
Easl, Mumbai, Numba: City, Maharashtra, Indsa, PIN-400059,
. : .

Date - 31.05.2074 For and on behalf of the APWFSE.IE
Place - Uper Ki Oden Name: Vinod Kumar Khowal

Designation: Director

DIN: 08157471

POSSESSION NOTICE (For Immoveable property) [Rule 8 (i)

Byculla Branch (Branch Code: 0183); Iaton
Rgarimen, B, 5. Falmawala Wiy, Nes limats Bdpan, Biculy
(£} Membai- S0 = Tel. Mo (022} 230 5353 54 = E-mall -

= E.mail ; ::ml-]E-u:Irr:i'lilLam onin; by gmahataek con

u'rl.ﬁinurrn.'ﬂn-

* Haad office : Lokmangal, 1501, Shivajinagan Puna-211 005, Maharashira

ALAMELCARFAESL T34 1/2024-25 ~ Dabe:- 30.05.2024 1.

WHEREAS, the Authorized Officer of Bank of Maharashtra under Securtization &

RELIANCe | CAPITAL

Exfract from the Consolidated Audited Financial Results of Reliance Eapﬂa!i
Limied for the quarter and year ended March 31, 2024

I
(% in lakh, except per share data)|

#im AT wET
Bank ||1 -.11h;|r.1 'hfn

Bycullia Branch Zatoan Aparimerdt, E. 5, Patanwaia Marg,
Wiear Jiamala Udyan, Byculla [Eas7), Mumba- S00027
Tal: 022- 2374535354,

E-mail: bom133@makabank.co.in; rmor iESEmahabank oo

m-’.um.mw#-w

Ref: ALEISARFAESI3/2/2024-25

DEMAND NOTICE UNDER SEC 13(2)
By R.P.AD. | Spead Post! e-maill Hand Delivary  without prejudice

Date: 10/04/2024

Address: Purohit Ka Bas, Sikar, Rajasthan, India, PIN-33202T

FORM A

PUELIC ANNOUNCEMENT

[Under Regulation 6 of the Insoebvency and Bankruptey Boand of India
{insalvency Resolution Process Tor Corparabe Persons) Regulations. 2016)

FOR THE ATTENTIOM OF THE CREDITORS OF

DOJAHAN TRADING PRIVATE LIMITED

=r = ~_ RELEWANT FAHTLEULAHE

1| r'-l-:1|1‘.E-:‘:-l'E-:‘:vr:ﬂ‘:-|.=ne Chabitg DD.IH.HAHTF!AEI}E F"FIEI'IM'E LIIH'EIJ

2 D.EII:E ".-I' rma:-:u‘a’mr. of Cenporata I:I-Ettﬂi E‘]._."CI;".-"EEI'_"I':-

A | Auihorty under which Comorsie Detior | RegEnar of Companies - Mumbal
i incorpoeEied / egisered

4, | Corponete dentity o, / Limied Liabiity

Idenefcation ko, of D:H'-m:r:te Dabior

5, | Address of the repshaned office and
principal office {if amy) of Comormte

[ T DO HA00GPTC L Sa800

| Office 302048, Bima Comples, B Wing , Kalamba,
Ml Murmial, Ragarh, Mahamshis-S 1218 Inda

| Dabror |
B, | Insohoncy comrmancemnt dabe in L T
| respect of Corpome Detrior b hons
7 | Extirrentesed claber off Chpsure nflrﬂ:lh'l::'h., b B T B ot e

et LS TR

B | Mame s 1he regEtrabon mamber of
The irnsohency professional acling 85
irkerim resciution peresgioral

g | Addvess and ermal af the intedm
resnluton professional a3 regesered

| e Banaiaurmar Batulal Aganval
IEER1PAOC/ IP-POORR0, 2007 -20I81 1613

[ ifice Mocd | Ist Fioar Pride Plaza, Pimped Chowk,
Bahind Ambadkar Statie, Fmpr. Pune- 411018

with 1he Board

1), | Address and emmal i be used for

COmesponoencs 'wih the ntenm

| mancaenwal 208 emeLoom

Oiffice Mo 1617, 2nd Floor, Price Piaza, Ampn

Chow, Behind Ambedhar Statue, Fimon,

exarcise of powers confesred wndar Section 13 (4) and 13.02) of the said Act read with
Rule 3 of the Securily Inferast (Enforcement) Rules, 2002 has issued-a Demand Notice
datad 03.01.2023 under Section 1302} calling wpon Mr. Pratik Prakash Malankar (8omower),
Mr. Prakash A, Malankar [Co-Borowes) & Mrs. Pratiksha Prakash Malankar (Co-Barewar] to regay
the amaunt mentioned in the natice being T 23,714,339/~ (Rs. Twenly Three Lakh Fourteen
Thousand Three Hundred and Thirty Nine Only) plus unapplied interest from 03.01.2023
tegethar with Interast themson at contractual rateds) and ngldamal expenses, costs,
charges incurred /1o be incurred within 60 days from the date of receipt of the said nafice
The Borrowes mantionad herainabove haveng failed fo repay the otstanding amount, Notice
is hareby given to the Barrowers mentioned hersinabaovs in partsular and to-the Public in
General that the Authorired Officer of Bank of Maharashtra has taken Symbollc
Possession of the property descnbad herain below in terms af tha powers vested under
the provisions of Section 13(4) of the said Act on this 31.05.2024.
The Boarrower in particular and the Public in gemeral 15 heraby caubonad nol to Gaal with
the properties and any deadings with theaforesaid properties will be subject 1o the charpe
i Bank of Maharashtra [or an amouni mantgaad aboyve
The Borrowers attention is invited 1o the provisions of sub-section 8 of section 13 of the
Aok n respect of lme available, io redaem the securad assel

DESCRIPTION OF THE IMMOVABLE PROPERTY

e = ~ To,
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 & in 5l Particulars Quarter | Yearended | Quarter 1, Miss. Nandini Sureshchandra Pandey (Borrower), Do Sursshchandra Pandey
exercise of powers conferred under Section 13 (4] and 13 (2] of the said Act read wilth Ruls No. ended 14.-Mar-24 ended B, Chakdaudahan, Badiapur, Mitawa, Jaungur, U.P. - 222145
3 of the Sacurity [nterest (Enforcemant) Rules, 2002 has issued a Demand Notice dated M-Mar-24 | Audited | 31-Mar-23 Dear SirMadam,
16.03.2024 under 5ection 13(2) caling upon Mr. Nitesh Dyandev More (Borower) Unaudited Unaudited Sub- Notice U's 13 {2} of Securitization & Reconstruction of Financial Assets and
:ei:";'ﬁ?;ﬁmtﬁ E:Eﬁﬁi?.m?fqﬁ ﬁ:ﬁﬂﬁ%ﬂﬂﬁ:ﬁ E[lil-:[t:v?T:rllﬁsn 1. {1 Tolgh CaRIR roti pu ions S0000 1 24407 | 1910 4 |, EEL?;ETJTJ?]“?E?E;;'E;LE;E;‘;E milr@ cradit fackties Dy us at your raquest
n ; ] - : — N = = 5 L (P : Lo, 4 i w i
una;q{:ad interest from 18.03.2024 together with interast thereon at contractual ratais) and . Ef; Eﬁfgillgxiﬂpﬂrm ;ﬁ;‘?‘gr 1210 8701 | {165427) 2. That Ihe details of the credit facilities, the securities charged in favour of the Bank and
incidental expenses, costs, charges incurrad / to be incurrad within 60 days from the date ".Ex1ra|:|rdin.a:ﬂ.r e ' the present outstanding dues are as under;
of receipt of the said natice. , Tt i =] - Sr. Nature & Amt. of .
Tha Borrawers mentioned hersinabove baving failed to repay the outstanding amount, Notica 3 EE[:EI:IE:: 'E[kgﬁss"m%ragh:rge,rgd 15:564 R0 LT suedd No, Credit facility - Date of NPA
is hereby given 1o the Borowers menfioned heréénabove in particular and o the Public in ‘Erm Dr!:lirll ary rtgm‘ : (1} 12) (3 (4]
General thal the Authorized Officer of Bank of Maharashtra has taken Symbolic ' : : i 5 ; Call v Eful
i : - : 4 | T r 7 47, ateral Secunty: Equilable Morgase
Possession of the proparty described herein below in terms of the powers vested under g:ﬂg’gg:ﬁkﬁgﬂﬂﬁﬁnm 22U 2201 | el 1e3) ':::;:g':?’nzn‘;zlguﬂt:;: \of Flat Mo, 502, Sth Floor, A-Wing,
Ihe provisions of Saction 13(4) of the said Act on this 30.05.2024, [ (Loss! for Feieried (afier 1. | (R Thirty Six Lakhs | CEWanpada Pragati CHSL, V B Phadks | 01.04.2024
Tha Barrower in parficular and the Public in general is hersby cautioned not to deal with I1_a:t'| and Diificie ’?:m heixs' & (Rupess ﬂ::'?, W LEKNS Road, Gawa ppada, Mulund East
the propertias and any deakngs with the atoresaid proparties will be subject 1o the charge i ater 1;]] prenensiv ¥ Murribai- 400081 _
of Bank of Maharashtra for an amoent mentioned above. ; : i =
The Borrowers allention |5 invited 1o the provisions of sub-section 8 of section 13 of the 3. | Equity share Capial 25324 ! 2534 &d 828 _ ::ﬁe; “EE:B;’;;*:I Tﬂtl:a: f::ﬁ"ﬂgﬁ;; el
Act in respest of fime available, to redesm the secured asset B. | Ciher Equity ' (11 38 052) | 6] 1 {ﬁ'} : il 13-] :
DESCRIPTION OF THE IMMOVABLE PROPERTY f. Earn!n-gs. F‘_E-r Share | Housing Loan Facility - Alc No, 60431827364 Rs. 96 000.00
Flat Mo, 1602, 16" Floor, C-Wing, Versatile Valiey, Village Mije, Taluka Kalyan, Dist. (Basic & Diluted Rs 15 64 082.00 e
¥ B i 1
Thane-421204 exclusively morigaged to Bank of Maharashira. i éfﬂa‘fgj‘"ﬁ:g:efd?s-m each)) 3. That in considaration of the credd facilities avaed; you have exscuted the following
; - - docurmeants infavor of the bank and atso changed snd created secuities infavor of the Bank
Place : Thane, Maharashir Mr. Kunal Rakesh {} Base (T 6.60 | 17.59 {70.07) e ——
Dale ;30052024  Bulhorized Officer & Chief Manager, Bank of Maharashtra 1) Da_ufed i &80 | 17 50 -:T-'EI.{IFTl A S Ty Dated
. Exract from the Standalone Audited Financial Results of Reliance Cap_ﬂgt}- Accepted sanction letter 01.12.2022
Limsted for the quarter and year ended March 31, 2024. _ | Demand Promissory Note 02.12.2022
(T in lakh)} | ["Latter of Authority 02.12.2022
e ﬂi‘:ﬁ.‘fﬂﬂ ‘.'E-.!'FE'J. faﬁnﬂmfamﬂh Sl. Particulars Quarter | Yearended | Quarter IRACP Norms 02.12.2022
Bagh pf Maharashin |y e T e No. ended | 31-Mar-24 | ended Cansent Letter for Unconditional Cancelability Clause 02.12.2022
e « E-mall - BTIEE et Ak cain: B R @ nshabank co it 3M-Mar-24 | Audited | 31-Mar-23 Eacikty Agrsament for Housing Loan 12122022
= Head oifice ; Loknnangad, 1500, Shwa|inacst, Pune-40 005, Mahasshir u“a.uditad HHHUd“Ed “ﬂ.&gg:.gﬁi ps s h,.p:',ﬁﬁd EqLTI;HE mm 7o mﬂ;ﬁgngz
ALBMSESARFAESL 34417202425 Diate:- 31.05.2024 % g A4
POSSESSION NOTICE (For Immoveable property) [Rule 8 (1)) JolRincome o] of2| 209 | | Myeomorandum of record of Equitable Morigage 03.12.2022
WHEREAS, the Authorized Officer of Bank of Maharashtra under Securfizabin & 2 _|Profit/ {Loss) before tax (303 | (23273 | (170770) Mortgagor's Letter of confirmation of Equitable Mortgage 05.12.2022
Recanstruction of Financial Assets and Enforcement of Security Interest Act, 2002 & in | || 3 |Profit/ (Loss) after tax r 303) | (23273 | {170770) || |4 That you have faded to adhere to the tams and canditions of sanction and mada

3. Theaboveisan Extractﬂftrletle’raiediurrnamf the quarier and yearended Fn"-anmah
Results filed with the Stock Exchangefs) on May 30, 2024 under Regulation 33
of the SEBI (Listing Obligations and Cisclosure Requitements) Regulabons, |
2015, The full format of the Financial Results are avadabla on the Company's|
websie e, wwwreliancecapitalcon and on the website of the Stock|
Exchange(s) |.e. www.bsaindia,.com and www.nseindia.com. [

4. RBI vide Press Release dated Movember 28, 2021 in exercise of the powess!
conferrad under Section 45-1E 1) of the REI Act, 1934 superseded the Board of|
the Company with immediate effect and appointed Sha Nageswara Rao Y as the|
Administrator of the Company under Section 45-1E [2) of the RBI Act. Pursuant|
to order dated December 06, 2621 of NCLT, CIRP has been inibated against)
the Company as per the provisions of the Insolvency and Bankrupicy Code, !
2016 (Code). Further, the Resolution Plan submitted by Indusind Internatianall
Holdings Lid. for the Company has been approved by the NCLT on February|

27, 2024 In terms of the Approved Resolution Plan a Monioring Commitiee has
been constituted for implementation of Approved Resolution Plan,

May 30. 2024

resoluton professiona! Pune- 411018
cimdomhan B mail oom
| hobila AAT102137E
1. LrE tate fl:f submission of chims DWC'EE.-‘EDE#

132, | Classas of croditons, if any, under [l
clhves (B of subssecton (64) of
section &, sscertained by the indenm
redsl Lo profsional

137 Names of nsohency Professicnal [ ™IL

| ideniifiesd o st g Authoiised

Resweserialve of crediiors 0 a cass
I-|'II'!.-'!'E I'IFI"I'EE. |'I:|' E‘i?llﬂ'l ':lFEE.,I

14.| (a} Retevent Forms and
b} Detaks of suthorized repyasantatbes
Bre avalahie at

[ e fnbi Eicin = [uick Linksa Dowrdoacs —
B8 |Insohvercy Resciution Process far Comorste
Fersors) Regulations, 2016,

Notlce is he reby Elven that the MNatonal Company Law Trigenal nas ordered the
aomnEncament of 8 corporsts iI'|5l:I|'.IE"F-2!.' resslullon pracass o the Dogahen “'-B-lﬂﬂﬂ Privata
Limited on 23,00 2024 in CP (B4 37 2, MBS 2018 of which order communication s recaived
[eom Bdvacate via amad deted 24052024,

The creditors of Dojahan Trading Private Limited . are hereby callad upon 1o submed thel
clalmms with peoof on o before OF /052024 10 the interim resolution professional at the
gddrass meantiorad !SEII’&[E‘I’I["&' Mo 10,

The fimancial creditors shall submit their clasms with proof by electronic means pnly. 84 cthar
Creiibars may subrm tha clams with proal in parson, by postof by esecimonic means,

A fimancial credibor belonging 10 a class: as listed against the entry Mo, 12, shall indicate its
chpoice of authorzed representative from amang the thres msohancy profpssionals sted
against antry No.13 fo act as authorized representative of the class [specify class] in Form CA.-
ot Applicakia

Submission of false or misleading proofs of olaim shall atiract penalties.

= MOTE: The ForrmeA wes praviausly published on 28,505,202 cantainlng same inadwesiant
erar Kindly refer 1o the carrecied version pueblished on 02,06,/ 2024

Reliance Capital Limited
CiIM: LE5910MH1986PLC 165645

Flat Mo, 204, B-Wing, 9 Floor, Sankalp Siddhi Tower, £ 5. Patanwala Marg, Near Jiamata

Ldyan. Byculla East, Mumbai-200 027 exclusively mortgaged to Bank of Maharashira, :
sd/-| |B'Wing, 7 Floor, 5. B. Marg

M, Kunal Rakesh| | Tel:
Authorized Officer & Chief Manager, Bank of Maharashtra

Place : Thana, Maharashis
Date :31.05:2024

Regd. Office: Kamala Mills Compound, Trade World

. Lower Parel, Mumbai 400 013

+91 22 4158 4000, Fax: +81 22 2490 5125

E-mail: rclinvesior@relanceada.com. Website: www reliancecapital co.m

defaults and accordingly your account has been classified by the Bank as NPA in

accordancs with the prescribed norms Issiued by Reserve Bank of India, In spits of bur

repeated demands, you hava not paid the outstanding amount i your acoount,

5. Thatin exercise of powers conferred on the Bank under the Act referred to above., vou are,
therefore, hereby called upon o repay in full amoent of Rs, 36,49,577.67 (Rupees Thirty
Six Lakhs Forty Nine Thousand Five Hundred Seventy Seven and Sixty Seven Paise
only) plus unappbed interast @3, 5% from date of notice to actual paymant, for all facilites
within B0 days from the date of recaipt of this notica; failing which, the Bank shall exercisa
any and/or all the powers under Sub-Sec, 4 of sec. 13 of above Act inwhich case you shall
also be liabée to furiher pay sl cosis, changes and expenses or ofher incdental changes
fhareat, The powers 2vailabie under the Al mter alia Incudes-

a. To'take possession of the sacured assets, wherein the security interest has boen
created as abovemeniioned together with the night 1o transfer by way of kesse,
assgnmentor sale

b, Tolake over the managemenl of the secured assels including right Lo transler by way
of laase, assignment or sala.

. Toappoink any person as Manager to manage the secured asseis, the possession of
whichwill be faken over by us and the Manager shall manage the secured assets and
any transfer of secured assets shall vest in the transfares all fights in or in relation to,
the secured assels, as if the transferee all rights in or in refation to, the secured
assets, asif the fransfer had been made by you.

d. To wrile to or issue notice in wrling te any person, who has acquired any of the
sacured assels against which security interast has been created from whom any
maoney is due or may become due tovou bo pay us the money.

. Please take a note that a3 per Sec.13 (13) of the Act, after receipt of this nofice, you are

ADITYA BIRLA FINANCE LIMITED

Registered Office : Indian Rayon Compound, Vieraval, Gujaral-362 266,
Corporate Office : 10" Floor, B Teck-Park, Nirlon Complex, Near Hub Mall,
Goregaon {East) Mumbai-400 063, Maharashtra,

% | ADITYA BIRLA

« w CAPITAL

SOTECTING IWVESTING FIMAMCING AOVISIKG

DEMAND NOTICE

UNDER SEC 13{2) OF THE SECURITISATION ANMD RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 [“THE ACT™) READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 [“THE RULES™)
The undarsigned baing the Aothorized officer of Aditya Birla Finance Limifed [ABFL) urder the Act and in axgrcise of powers conderred undst
Secton 13(12) of thie AT read with the Fule 3, sseed Demand Motice(s) under Section 13(2) of the Act, calng upon 1 lallwing Dormesens)
to-repay the amount mentioned in the respective notice{s) within 60 days from iha data of receipd of 1he said notice. Tha undersigned reasanabéy
believes thal borrower{s} b5 are auoiding the service of the demand nofice(s), Meretore e seivice of nabice |5 being cffected by aflixattan and
publication &5 per Rules. The corents of damant notice(s) ars extractad herein below:

rasirained from dispasing off or daaling with the securites without our prior weitlan consant,
7. The borower's attention is invited to provisions of sub-section 8 of Section 13 of the Act
in respectof the me available io redeem the secured assets.

FOR Bank of Maharashtra
Sdi-

Date: 10.04.2024 Authorized Officer & Chief Manager

SARASWAT CO-OP. BANK LTD. (scheduled Bank)

ZONE- V Mustifund Saunstha Bldg, Dr. Dada Vaidya Road, Panaji, Goa 403001
Tel. No. 0832- 2430907 / 2431804

Saraswat
G Bank

E-AUCTION SALE NOTICE

(Auction Sale/bidding would be conducted only through website https://sarfaesi.auctiontiger.net)

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST (SARFAESI) ACT, 2002.

Pursuant to Demand Notice issued u/s 13(2), the undersigned as Authorized Officer of Saraswat Co-op. Bank Ltd. has
taken over possession of the following assets u/s 13(4) of the SARFAESI Act. Public at large is informed that e-auction
(under SARFAESI Act, 2002) of the charged assets in the below mentioned case for realisation of Bank’s dues will be
held on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WITHOUT RECOURSE BASIS” as specified hereunder:

afiad (ffce: Lekmargal KL Shaafrega, Fune-41 05 Nakmeshim
Dk T

mq{fl._pﬁm-ﬂm

NG R roven -2 WITHOUT PREJUDICB

To

1. M/s. Dilip Caterers, Frop. a) Dilip Yashwanl Patil, Flat No. 5, DSK Saikrupa
CHS. Ltd., Chitale Path, Dadar (W) Mumbai-400 028 b) Block No. 2, Satya
Miwas Bldg,, B. 5. Road, Dadar (W), Mumbai-400 028; ¢} 10, Subhadra Bhavan,
Mear Kabutarkhana Dadar-West, Mumbai-400 028,

2. Mrs. Varsha Dilip Patil, Block No. 2, Satya Niwas Bldg,, B, S. Road, Dadar (W),
Mumbai-400 028.

Dear Sir / Madam,

Sub. - Notice U/s. 13(2) of Securitization and Reconstruction of Financial

Assets and Enforcement of Security interest Act 2002.

1. That you MNo. 1, has been sanctioned the following credit facilties by us at your
reqguest. Thal you No. 2, stood as guarantor 1o the credit facilities avalled by Mo.
1 at our BS Road Branch.

2. That the details of the credit faciities, the sacurities charged in favor of the Bank
and the present oulstanding dues are as under:

L) 247] 3 % LIALE O

(&) (3 (4)

. Cash Ciedit 20079505006] a1 Wo. 05, Ground Floor, A

: Wing, DSK Saikrupa, & Wing
- GECL 60359240812 CHSL.. Final Piot No. 469, Chitale
. TL 60289505809 4 i

Road, Dadar (W)-400 D28,

—

25.05. 2024

Unapplied Inferest up b

Tatad Guistanding
30.05.2024 at on 300062024

T 35,05,523/- T 66,509/ T 3572132/

3, That in consideration of the credit faciities availed; you have executed the
following doguments in favor of the bank and also charped and created securities
in favor of the Bank as above mentioned,

4. Request letter for making cradit faciities

b. Demand Promissary Note

¢. Agreemant for Cash Credit Facility

. Guarantes agreament

f. Mortgage documents for above mentioned properties

4. That you have failed to adhere to the terms and conditions of sanction and made
defaults and accordingly your account has been classified by the Bank as NPA
on 25.05.2024 in accordance with the prescribed norms issued by Reserve Bank
of India. In spite of our repeated demands, you have not paid the. outstanding
Aot i our accout.

5. ¥ou have still nof repaid the dues of the Bank and hence in exercise ol powers
conferred on the Bank under the Securitization and Reconstruction of Financial
fssets and Enforcement of Secunty Interest Act 2002 (SARFAES!) and without
prejudice to the rghts of the Bank, The Bank herghy cails upon you to repay in
full the amount of T 35,72,132/- Plus interest w. e. 1. 30.05.2024 and chargas
within B0 days from the date of receipt of this nofice, failing which, in addifion
to and without prejudice to the other rghts available 1o the bank, the bank shall
be enfitled to exercise any / or 2l of the powers under Sub-3ec. (4) of Sec. 13 of
the aforesaid Act in respact of these securities / properties enforceabla under the
Act, in which case you shall also be liabde to further pay all costs, charges and
axpanses or other incidental charges, which please note,

The powers avallable under the Act Infer alia includes -

4. To'take possession of the secured assets, wherein the security interest has
baen created as abovementioned togather with the right to transfer by way of
lease, asshonment or sale, for realizing the: secured assat.

b. To fake ovar the management of the business of the borrower including right
1o transfer by way ol lease,-assignment ar-sale and realizing the securly.

¢. To appoint any person &s Manager to manage the secured assets, the
possession of which will be taken over by us and the Manager shall manage
tive securad assefs and any fransfer of secured assets shall vest in the
transferee all rights in or in refation to, the secured assets, as if the transfer
had been made by you,

d, To write to o issue notice in writing to any person, who has acquired any
of the secured: assets against which security interest has been creatad from
whom any mongy is dee or may bacome dug to you 1o pay us the moniay

1. Please take & note that as per Sec. 13 (13) of the Act, after receipt of this notice,
you are restrained from disposing off or dealing with the sacurifies without our
prior written consent,

2. The borrower's attention is invited to prowisions of sub-section B of Section 13 of
the Act in respect of the time available to radeam the secured assets

Ledger Balance (as on 30.05.2024)

SOV~
Authorised Dfficer & Assl. Gen. Manager
For BANK OF MAHARASHTRA, BS Road Branch. Mumbai.

} ’ I connection with s abave, Nolice & horeby geeen, ance again, 10 e said Borrower's ¢ Legal Haish ¢ Legal Représentatvels) b pay 10
Date ; - 02086,/ 2024 Manojkumar Babulel Agarwal eors g . ; o :
Piace 1 - Puna Irllarﬁ':j::luh'&n:y Professional ABFL, within 60 days from the date of the respeciive Notice/s, the amount indicated herein below against their respective namas, fngether with

IBE|/TPA-001P-P-ODSE0 Z01T-20LE/ 1 LELS lurEner mberest as detailed bésaw rom e respecivg dales mentioned Delow in colump (d) 100 me dae of payment and ! ar realisation, read wieh e
Inan agreemant and other documsnts  writings, If any, execubad by the sad Borrower's. As security for dus repayment of the kaan, the following
Sepursd Aszells) have been morigaged to ABFL by the said Borrower' s respectively.
E Demand Nollce

L Mame and Address of ihe Borrowes(s) Date & NPA Date Descripiion of Immovable property

= 5 B, 5 Roaad Branch : Bramban Seva Mandal B, 5 Foad Dadde West, Mambai 400 068 ; 2306203 & | Flat Mo, 102 Admeasuring 476 Sq K. =

= B \ 1. Mr. Bhisham R. Yadav, 50 Ramshaabd Yadav, :
w, M B I-I:'.-.l ! |1 ¥ [} 15 T # i X ok . - ] ; - " o
:-,_:_ at el bR L # Tk, 4 (1120|242 TE2) g M, 03 | o A BT o E-ml] : boavd 32 Emmahatiankcnir 2. Mirs. Bindu Bhisham Yadav, W/o. Bhisham A Yaday 15.05.2024 44,23 5. Metors Terace (Carpel Area), On

: ; Tha 1% Hiar, I The ‘B 'Wing, In TheBuikling
. 0 : : I Duistandi
3. Ws. Sal Communications Throwgh Its Propristor Mr, Bhisham R. Yadav | Total Dulstanding N 4 Krivwn. A8 “5 M cinirr Paints

ADD. 1 : B-102, Siddhashwar Pafm, Balyan-Shdl Road, Opp. Desi Maka,|  Dues Amoant L The S K ey

t [Katyan Padie Thane, Kalyan, Thane-421 204, M¥, *Mob. No. ; 3810227424 N Souety Known A6 Mt mar
; : i e el Palms Co-Operative Housing Society
{OB223335333  =E-mail ID @ salsamommesicsticnigmacom, Limilad": Constructed On The Land Bearin
ADD. 2 : B-15, Ground Floor, Mahawir Market, B Wing, Sec, 18| ¥ 27.89.561" AL i ke 4

o e seon DB.05.2024 | Survey Mo, 11, Hissa Mos: 6.8 7, Survey
Wayi mbal-400 705, MH Mo, 147, Hessa No,1 (P, Sityated At Willage

I. Reserve Price
II. EMD
III. Bid increment Amount

Date/Time of Inspection

Last date / time for EMD
& KYC submission

Date / Time of E-Auction '

A. Date Of
Notice

B. Possession
Type/ Date

C. Demand
Amount

Name of Borrower, Description of Assets
1 Co-Borrower,
Guarantor/
Mortgager,Legal
Heir

(if applicable)

With furthar infaresd, additiona! Infarest at the rate as mare particularly stéed in raspacteda Demand Nolices dased mentioned shove, incidental
EXPENGES, COsts, charges ete incurred il the date of payiment and [/ or reatzation. i the said Borrowes's shall fall to make. payment 5o ABFL as
alorasaid, then ABFL shall procesd againsd tha abova Secured Assel[s) / Immovable Property (=sh undar Beclion 1304} of the said Acl and the
applicable Bules enfirely al the risk of the said Bomower's ! Lagal Hedr{s) / Legal Representativels) as to the costs and consequences.
The sz Borrower's [ Legal Heir(s) / Legal Representative(s} are probbited wndar ihe said Act to transfar the afarasaid Secured Assat{z] |/ immpvable
Property (es), whether by way of safe, lease or atherwise without the pror written consent of ABFL. That please nate that this 15 a finsl notce under
Sae 13123 of the Securitizabion & Recanstruction of Finzncial Agseds & Enforcament of Security Inbarest Act, 2002 (54 of 2002). Napdiass ta say, thal
ABFL shall be wihin it5 right 1o exercise any or 28 of the aghts referred to above aganst the borrower(s) entirely at thair sk, responsibility & costs.
St
Autharised Officer
ADITYA BIRLA FINANCE LIMITED

Mace : Thane, Maharashira
Date .ﬂE.ﬂE.i‘D?d

. |Borrowers/
Mortgagers/Guarantor

1. Mr. Prathmesh
Dnyaneshwar Sawant

Flat No. S-5, House No.[Rs.22.00 Lakhs

930 K (5), 2" floor, Shri|Rs, 2.20 Lakhs
Rameshwar Dirbadevi Plaza,|Rs. 0.25 Lakhs

Physical /
Nagarpanchyat Word No. 10.06. 2024

19.03.2024
4, At Post - Kankavli, Tal -
2. Mr. Gaurav RS- 20,59,968-00* Kankavli, Dist - Sindhudurg. 11.00 a.m.to 12.00 p-m,

Dnyaneshwar Sawant |as on 31.10.2020416602. (Survey No. 231A, H| 03.07.2024
3. Mr. Vishal Suresh Rajput|with further interest | No. 42.) [Admeasuring area| upto 5.00 p.m.

thereon. 740 Sq. Ft.] 05.07.2024
3.30 p.m. to 5.30 p.m.

04.11.2020

r.v'"
ﬂl‘ﬂl‘ﬂl Home Finance

kf‘lana : Ahmednagar

Tower, Andheri - Kura Road, Andheri {East), Mumbai - 400059, India

Branch Office: 2nd Floor, Offica no. 203, Sal Midas, Opposite Pativala House, Nagar, Manmad Paad,

Savedi, Ahmednagar- 414003
aved ednagar [See proviso to rule 8{5]]

Notice for sale of immovable assets

E-Auction Sale Notice for Sale of Immovable Assels under the Securitization and Reconstruction of Financial
Assels and Enforcament of Security Interast Act, 2002 read with proviso to Rula 8 (6) of the Security Interast
(Enforcement) Rules, 2002

Mofice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Physical Possession
of which has been taken by the Authorized Officer of ICIC| Home Finance Company Lid., will be sold on “As is
wherais", "Asiswhat is”, and Whatev&rmer& is”, asperthe t:-nafpan:mlarsgwen haraundar;

Sr.| Name of Borrower(s)/ ~ Details of the Amount Reserve | Date and | Date &
Mo, Co Borrowers/ Secured asset(s) Outstanding | Price Time of | Time of
Guarantors/ with known Earnest | Property | Auction
Legal Heirs. ancumbrances, Mone Inspection
Loan Account No. if any Deposit
(A) (B) {C) (D) (E) {F) (G)
1.| Sunil Uttam Shewale Flat Mo. B-204, Stilt First Rs. Rs. July July
(Borrower) Sharda Sunil | Floor, Chameli 'B’ Building, | 15,77 G86/- 12958, | 01,2024 | 10, 2024
Shewale (Co-Borrower) | Plot Mo 25 To 30/B, May 974k 11:00 AR {02:00 PM
Loan Account Mo Survay Mo, 248/28+3A1, 16, 2024 Rs. 03:00 PM [03:00 PM
LHADRODOO1255395 & | Village Bhingar, Tal And 1,30,0004
NHADRDODO01 255396 Dist. Ahmednagar
Maharashtra- 414002
2.| Somanath Balu Jadhav | Row House Mo 1, Plot Mo, Rs. Rs. July July
(Borrower) Archana 66 To68/1,. 5 No 14, 30,207/ 19,34, 01,2024 | 10, 2024
Somanath Jadhav 88/21110/110/1AM1BM To May 847F | 11:00 AM |02:00 PM
(Co-Borrower) 4110/2/1111/2 Saira 16, 2024 Rs. 03:00 PM [ 03:00 PM
Loan Account No. Magar At Navnagapur, 1.93,490L
LHADRDODOI1ZT1947 & | Ahmednagar- 414117
NHADRDODOD1 273876

The online auction will be conducted on website (URL Link- https://BestAuctionDeal.com) of our auction
agency Globe Tech. The Martgagors! notice are given a last chance to pay the tolal dues with further interest
fill July 09, 2024 before 05:00 PM else these secured assets will be sold as per above schedule.

The Prospective Bidder{s) must submit the Eamest Money Depasit (EMD) RTGS! Demand Draft (DD) (Refer
Column E) al ICICI Home Finance Company Limited, 2nd Floor, Office no. 203, Sai Midas, Opposite
Patiyala House, Nagar, Manmad Poad, Savedi, Ahmednagar- 414003 on or before July 08, 2024 before
04:00 PM. The Prospective Bidder(s) must also submit signed copy of Registration Form & Bid Tarms and
Conditions form at ICICI Home Finance Company Limited, 2nd Floor, Office no. 203, Sai Midas, Opposite
Patiyala House, Magar, Manmad Poad, Savedi, Ahmednagar- 414003 on or before July 09, 2024 before
05.00 PM. Eamest Money Deposit Demand Draft (DD) should be from a MationalizedScheduled Bank in favor
of “ICICIHome Finance Company Ltd.- Auction” payable at Ahmednagar.

For any further clarifications with regards to inspection, terms and conditions of the auchion or submission of
tenders, kindly contact ICIC| Home Finance Company Limited on 9920807300 or our Sales & Marketing
Partner NexXen Solutions Private Limited,

The Authorized Officer reserves the right to reject any or all the bids without furnishing any further reasons.
For detailed terms and conditions of the sale, please visit hitps:/hwww.icicihfc.com/

Date : June 02, 2024 Authorized Officer

financialexp.epaptin

Corporate Office: ICICI Home Finance Company Limited 1ICICI HFC Y

*With further interest as applicable, incidental expenses, costs, charge etc. incurred till the date of payment
and /or realization.

** The successful bidder shall have to deposit 25% of the final bid amount not later than next working day.
The auction will be conducted through the Bank’s approved service provider M/s e-Procurement Technologies limited
(Auction Tiger). Bid form, Terms & Conditions of the said Sale/Auction, and procedure of submission of Bid/Offer, are available
from their website at https //sarfaesi.auctiontiger.net

STATUTORY 30 DAYS NOTICE TO THE BOROWER/MORTGAGOR/GUARANTORS AS PER RULE 8(6) of SARFAESI ACT, 2002

The notice is also a mandatory notice of 30 (Thirty) days to the Borrower/Mortgagor/Guarantors/ of the above loan
account. Under Rules 8 and 9 of the Security Interest (Enforcement) Rules, 2002 and provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, Informing them about holding auction/
sale on the above referred date and time with the advice to redeem the Secured Assets if so desired by them, by paying
the outstanding dues as mentioned hereinabove along with further interest, cost & expenses, as per the rules/conditions
prescribed under the SARFAESI Act, 2002 and its various amendments. In case of default in payment, the Secured Assets
shall at the discretion of the Authorised Officer/Secured Creditor, be sold through any of the modes as prescribed under
Rule 8 (5) of the Security Interest (Enforcement) Rules, 2002. Sd/-

Date : 01.06.2024 AUTHORISED OFFICER
Place : Panaji - Goa Saraswat Co-op.Bank Ltd.,

SARASWAT CO-OP. BANK LTD. (scheduled Bank)

ZONE- V Mustifund Saunstha Bldg, Dr. Dada Vaidya Road, Panaji, Goa 403001
Tel. No. 0832- 2430907 / 2431804

Saraswat
Q Bank

E-AUCTION SALE NOTICE

(Auction Sale/bidding would be conducted only through website https://sarfaesi.auctiontiger.net)

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST (SARFAESI) ACT, 2002.

Pursuant to Demand Notice issued u/s 13(2), the undersigned as Authorized Officer of Saraswat Co-op. Bank Ltd. has
taken over possession of the following assets u/s 13(4) of the SARFAESI Act. Public at large is informed that e-auction
(under SARFAESI Act, 2002) of the charged assets in the below mentioned case for realisation of Bank’s dues will be
held on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WITHOUT RECOURSE BASIS” as specified hereunder:

I. Reserve Price
II. EMD
III. Bid increment Amount

Date/Time of Inspection

Last date / time for EMD
& KYC submission

Date / Time of E-Auction

A. Date Of
Notice

B. Possession
Type/ Date

C. Demand
Amount

Name of Borrower, Description of Assets
1 Co-Borrower,
Guarantor/
Mortgager,Legal
Heir

(if applicable)

. |Borrowers/
Mortgagers/Guarantor

1. Mr. Rakesh
Gajanan Pawar

29.11.2022
Physical /

Flat No. 303, 3™ Floor, A|Rs. 20.50 Lakhs
wing in the Bldg known as|Rs. 2.50 Lakhs
“Shubharambh Plaza”, Near| RS- 0.25 Lakhs
22.03.2024  |Kelabaiwadi, Tuppatwadi,|10.06.2024
Rs.12,72,620.00* Kudal, Sindhudurg 416520.|11.00 a. m. to 12.00 p.m

as on 29.11.2022 (Admeasuring area 700(03.07.2024
sq.fts,) upto 5.00 p.m.

05.07.2024
3.00 p.m. to 5.00 p.m.

2. Mrs Poonam

Rakesh Pawar with further interest

thereon.

ICICI Home Finance Company Limited )/

*With further interest as applicable, incidental expenses, costs, charge etc. incurred till the date of payment
and /or realization.

** The successful bidder shall have to deposit 25% of the final bid amount not later than next working day.
The auction will be conducted through the Bank’s approved service provider M/s e-Procurement Technologies limited
(Auction Tiger). Bid form, Terms & Conditions of the said Sale/Auction, and procedure of submission of Bid/Offer, are available
from their website at https //sarfaesi.auctiontiger.net

STATUTORY 30 DAYS NOTICE TO THE BOROWER/MORTGAGOR/GUARANTORS AS PER RULE 8(6) of SARFAESI ACT, 2002

The notice is also a mandatory notice of 30 (Thirty) days to the Borrower/Mortgagor/Guarantors/ of the above loan
account. Under Rules 8 and 9 of the Security Interest (Enforcement) Rules, 2002 and provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, Informing them about holding auction/
sale on the above referred date and time with the advice to redeem the Secured Assets if so desired by them, by paying
the outstanding dues as mentioned hereinabove along with further interest, cost & expenses, as per the rules/conditions
prescribed under the SARFAESI Act, 2002 and its various amendments. In case of default in payment, the Secured Assets
shall at the discretion of the Authorised Officer/Secured Creditor, be sold through any of the modes as prescribed under
Rule 8 (5) of the Security Interest (Enforcement) Rules, 2002. sd/-

Date : 01.06.2024 AUTHORISED OFFICER
Place : Panaji - Goa Saraswat Co-op.Bank Ltd.,
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